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MR. SPEAKER : Those who have given
the names on the call attention motion, please
give them a chance, I think this should be
postponed to,

SHRI B. P. MAURYA : To Monday.

MR. SPEAKER : Monday or Tucsday,
after the information comes. If the infor-
mation comes earlier, I shall fix it up earlier,
but not before that.
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PAPERS LAID ON THE TABLE

StaTemEnT re INTRODUCTION orf PIN Coos
FOR DELIVERY OF LETTERS AND NOTIMUATIONS
unoer Inotan Tewxorava Aot

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) 1 1 beg



177 Papers Laid
to lay on the Table :

(1) A statement (Hindi and English versions)
regarding iatroduction of PIN Code for
delivery of letters. [Placed in Library.
See No. LT-3217/72. ]

{(2) (i) A cupy each of the following Notifi-
cations (Hindi and English veisions)
under sub-scction (5) of scction 7 of
the Indian Telegragh Act, 1885 :—

(a) The Indian Telegragh (First Amend-
ment) Rules, 1972 published in Noti-
fication No. (i 8. R. 4ll in Gazette
of India dated the Ist April, 1972,

(b

—

‘T'he Indian Telegraph (Third Amend-
ment) Rules, 1972 published in Noti-
fication No. G. S. R. Z80(E) in
Gazrite of India dated the 10th May,
1972,

(c) The Indian ‘Telegraph  (Fourth
Amendment) Rules, 1972, published
in Notification No. G. 5. R. 305 (E)
in Gazette of India dated the 7th
June, 1972,

(d

—

The Indian Telegiagh (Fifth Amend-
ment) Rules, 1172, published in Noti-
fication No. G. S. R. 78] in Gazeur
of India dated the 24th June, 1972.
[Placed in Library. See No. LT-3218/72 ).

(ii) A staternent (Hindi and English ver-
sions) showing reasons for delay in
laying the Notification mentioned at
(a) above. [ Pluced in Library. See
No. LT-3218/72 1.

Normmcamion unper AuL-Inia  Services AcT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : 1 begto
lay on the Table :

‘1) A copy each of the following Notifica-
tions (Hindi and English versions) under
subwectivn {2) of scction 3 of the
Al India Services Act, 1951 :—

(i) The Indian Administrative Service
{Mixation of Cadre Strength) Fourth
Amiendment Regulations, 1972, pub-
labed in Notification No, G. 5. R.
J0I(E) in Gasette of India dated the
29tk May, 1972,

(i) The Seventh Amendment of 1972 to
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the Indian Aduninistrative Service
(Pay) Rules, 1954, published in Noti-
fication No. G. 8. R. 302(E) in
Gazette ol India dated the 29th May,
1972,

(iii) The All India Services (Study Leave)
Amendment Regulations, 1971, pub-
lished in Notification No. G. 8. R.
666 in Garette of India dated the
101 June, 1972,

(iv) The Indian Administrative Service
{Probationer’s Final Examination)
Seecond Amendment Regulations, 1972
published in Notification No. G 5. R.
667 in Gazette of India dated the
10th June, 1972,

iy

—

The Indian Forest Service (Probation)
Amendment Rules, 1972, published
in Notification No. G S R. 6Y5 in
Gazette of India dated the [0th June,
172,

[Placed in Library, See No. LT-3219[72).

(2) A copy of the Arms (Amendment) Rules,
1972 (Hindi and English versions) pub-
lished in Notification No. G. 5. R, 530
in Gazette of India dated the 20th May,
1972, under subssection  (9) of section 44
of Arms Act, 1939, [Placed in Library.
See No. LT-3220/72 ].

Notrications UnDer ALL INnia Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : 1 heg to lay on the Table a
copy each of the fullowing Notifieations
(Hindi and Fnglish versions) under sub-sec-
tion (2) of section 3 of the All India Scrvices
Act 195] 1 —

(1) The Indian Police Service (Fixation of
Cadre  Streugth)  Third  Amendment
Regulations, 1972, published in Notifica-
tion No. G. S R. 596 in Gazette of
India dated the 20th May, 1972,

(2) The Third Ameudment of 1972 to the
Indian Police Service ( Pav) Rules, 1994,
published in Notification No. G. 8. R.
597 in Gazette of India dated the 20th
Mav, 1972

[Placed in Library. See No. LT-3221/72).



